FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF SURANA META CAST (INDIA) PRIVATE LIMITED

RELEVANT PARTICULARS
1. Name of corporate debtor SURANA META CAST (INDIA) PRIVATE
LIMITED
2. Date of incorporation of corporate debtor 12/02/2010
3. Authority under which corporate debtor is incorporated / Registrar of Companies Gujarat
registered
4. Corporate Identity No. / Limited Liability Identification No. U27100G]J2010PTC059553
of corporate debtor
5. Address of the registered office and principal office Registered Office: 301-D Sumell-11-Opp.
(if any) of corporate debtor Namaste Circle, Shahibaug, Ahmedabad, Gujarat,
India, 380004
6. Insolvency commencement date in respect of corporate Order Pronounced and received on 05/08/2024
debtor
7. Estimated date of closure of insolvency resolution process 01/02/2025
8. Name and registration number of the insolvency Mr. Arpan Maheshkumar Shah
professional acting as interim resolution professional Reg.No. IBBI/IPA-001/IP-P01847/2019-
2020/12862
9. | Address and e-mail of the interim resolution professional, as | Address: Arpan Shah & Associates, 301,
registered with the Board Shoppers Plaza-4, Opp. BSNL, C.G. Road,
Navrangpura, Ahmedabad-380006
E-mail id: arpan@caarpanshah.com
10. | Address and e-mail to be used for correspondence with the Arpan Shah & Associates, 301, Shoppers Plaza-4,
interim resolution professional Opp. BSNL, C.G. Road, Navrangpura, Ahmedabad-
380006
E-mail id: cirpsuranameta@gmail.com
11. | Last date for submission of claims 19/08/2024
12. | Classes of creditors, if any, under clause (b) of sub-section Name the class(es) N.A.
(6A) of section 21, ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals identified to act as N.A.
Authorised Representative of creditors in a class (Three
names for each class)
14. (a) Relevant Forms and Web link: https://ibbi.gov.in/home/downloads
(b) Details of authorized representatives
are available at: Physical Address:- N.A.

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate
insolvency resolution process of the SURANA META CAST (INDIA) PRIVATE LIMITED on 05/08/2024.

The creditors of SURANA META CAST (INDIA) PRIVATE LIMITED are hereby called upon to submit their claims with
proof on or before 19/08/2024 to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit
the claims with proofin person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised
representative from among the three insolvency professionals listed against entry No.13 to act as authorised
representative of the class in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.
Q¥
( [E{

Arpan Maheshkumar Shah

Interim Resolution Professional

IBBI Registration No: IBBI/IPA-001/1P-P-01847/2019-20/12862
AFA Certificate No: AAI/12862/02/300625/ 107250

Validity of AFA: 30/06/2025

Email ID: cirpsuranameta@gmail.com

Contact No: +91 982440778

Date- 07/08/2024

Place-Ahmedabad


mailto:cirpsuranameta@gmail.com
https://ibbi.gov.in/home/downloads
mailto:cirpsuranameta@gmail.com

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS
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Utkarsh Small Finance Bank
Aapki Ummeed Ka Khaata

Zonal Office: Rupa Sapphire. 17st Floor, Plot No.12, Sector 18, Opp. Sanpada Rly. Station, Wazhi, Navi Mumbai-400 705.
Registered Office; Utkarsh Tower, NH - 31 (Rirport Road), Sehmalpur, Kazi Sarai, Harhua, Varanasi, UP-227 105.

POSSESSION NOTICE FOR IMMOVABLE PROPERTY

Notice is hareby given under the Securtization and Reconstruction of Fnancial Assets and Enforcement (Security) Inferest Act,
2002 and in-exercisa of poveers conferred under Section 13(12) read with Bule 3 of Security Inferest (Enfercement) Rube, 2002, the
Authorised Mficer issued Demand Motices on the dates mentioned against @ach accaunt calling upon the borrowers o repay the
amsounts within G0 days from the date of recaiptof the said Notices.

The borrowers having falled to repay the amoanis, notices are haraby given o the undar-noted borrowers and tha public in genaral
that the undersigned has taken possession of the properties described hereinbelow in exercise of powers conferred on kim/her
under Section 13(4) of the sasd Act read with Rule 8 of the said Rules on the dates mentioned against each account

The borrowars in particutar and the public In general are hereby cautionad not to deal with the properties and any dealing with the
propertizs will be subject to the charge of UTKARSH SMALL FINANCE BANK LIMITED for the amounts and interasts therson
mesionad againsl each account herenbeiow,

The aftention of the borrowers defailed heraunder s iwvited fo the provisions of subsection (8} of the Section 13 of the Act, In
respect oftime available, to radeem the sacured assats.

(A Scheduled Commercial Bank)

8r.| Nameof |  Name of the Name of the Borrower/ Date of Date of | Amount Dutslanding
Mo.| the Branch| Account Guaranior Demand | Possession | as on the date of
{Owner ol the properly) Nalice Molice Demand Motice
i Surat Mr. Shatrughan Mr. Shatrughan M Lendave 22052024 | 06,/08/2024 T 10,62 313.59)-

M Lendave BorrdvwerMorlgagor) &
Mrs. Lendave Ashwiniben

{Guarantor & Martgagar)

Description Of Properiyies: All that piece & parce! of Property bearing Flat Mo 412 on the 4 th Floor admeasuring 624 Sq Fis.
i.8.58.08 &g Mts, Super Built Up Area, 40.51 5g Mts. Built Up Area &long with undivided share in the aldn of "PRAPTI
APPARTMENT®, “Buibding No A of New Mavnirman Co op Ho So Ld", Revenua Suray No 49, TR Schame Mo 1, Final Plot No 65 & 66
adrmeazwring 3080 Sq Mis, of Moje Vesu, Sural City Sub District City of Sural Botnded a5 under; East; Ad]. Open Plot West Adj.Lift

Fassage Morih; &dj.Flat Mo 411 South; Adj.Dpen Gallery. S/
Date: 07/08/2024 (Authaorized Officer)
Place: Surat Litkarsh ErEaIt Finanfe Ean_k._lil:_l.
afindiaShelter INDIA SHELTER FINANCE CORPORATION LTD.
Home Loans Registered Office: Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002.

Branch Office: Shop No U-10/11, Sar corporate centre, shashtri nagar corner, Udhna main road, Surat- 395002 & OFFICE NO.106, 1ST FLOOR, KAILVANNA COMPLEX,
BESIDES RELIANCE CENTRO MALL, AMBAWADI,AHMEDABAD GUJARAT-380006 & S-8,9, 2ND FLOOR, RADHA ARCADE, NR. INDIRA GANDHI STATUE,
LAMBHVEL ROAD, ANAND - 388 001 & Shantam- 9, Shop No. 204, 2nd Floor, Near Navjivan Hotel, Opp:- PNB Bank, Motipura circle, Motipura, Himmatngar, District-
sabarkantha, Gujarat-pin-383001 & 3rd-B 3rd Floor, Swastik Avenue, City Su Vey No. 1/G/135, Upon Bank Of Baroda, Near State Bank Of India, Lal Bungalow Road,
Jamnagar - 351001 & Office No—111, 112, First Floor, Marry Gold-2 , Opp. Bahauddin Collage, Collage Road, Junagadh, Gujarat— 362001 & Opp. Bharat Petroleum, Above
Maharaja Tiles Show Room, Sanala Road, Morbi 363641 & Parimal prime, 3rd floor, 15A Sardarnagar, Sarveshwar Chowk, Dr Yagnik Road, Rajkot 360001 & Shop No- 1,2
and 22, 1st Floor, Noble chambers, Near Mega mall-2, Surender Nagar Main road- 363002 & FF/109/B, Atlantis B/S Central Square, Sara Bhai Main Road, Ganda Circle,

Vadodara - 390023
PUBLIC NOTICE- AUCTION FOR SALE OF IMMOVABLE PROPERTY

[UNDER RULE 9(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002]
Notice For Sale Of Inmovable Property/s Mortgaged With India Shelter Finance Corporation (isfc) (secured Creditor) Under The Securitisation
And Reconstruction Of Financial Assets And Enforcement Of Security Interest Act, 2002

Notice is hereby given to the public in general and in particular to the borrower(s) and guarantor(s) or their legal heirs/ representatives that the below described immovable
properties mortgaged/charged to the Secured Creditor, the possession of which has been taken by the Authorized Officer of ISFC (secured creditor), will be sold on
22.08.2024 (Date of Auction) on “AS IS WHERE IS”, “AS IS WHAT IS” and “WHAT EVER THERE IS” basis for recovery of outstanding dues from below mentioned
Borrowers, Co- Borrowers or Guarantors. The Reserve Price and the Earnest Money Deposit is mentioned below. The sealed envelope containing EMD amount for
participating in Public Auction shall be submitted to the Authorised Officer of ISFC. On or before 21.08.2024 till 5 PM at Branch/Corporate Office: Shop No U-10/11, Sar
corporate centre, shashtri nagar corner, Udhna main road, Surat- 395002 & Shop No U-10/11, Sar corporate centre, shashtri nagar corner, Udhna main road,
Surat- 395002 & OFFICE NO.106, 1ST FLOOR, KAILVANNA COMPLEX, BESIDES RELIANCE CENTRO MALL, AMBAWADI,AHMEDABAD GUJARAT-380006 & S-
8,9, 2ND FLOOR, RADHA ARCADE, NR. INDIRA GANDHI STATUE, LAMBHVEL ROAD, ANAND - 388 001 & Shantam- 9, Shop No. 204, 2nd Floor, Near Navjivan
Hotel, Opp:- PNB Bank, Motipura circle, Motipura, Himmatngar, District- sabarkantha, Gujarat-pin-383001 & 3rd-B 3rd Floor, Swastik Avenue, City Su Vey No.
1/G/135, Upon Bank Of Baroda, Near State Bank Of India, Lal Bungalow Road, Jamnagar - 351001 & Office No - 111, 112, First Floor, Marry Gold-2 , Opp.
Bahauddin Collage, Collage Road, Junagadh, Gujarat — 362001 & Opp. Bharat Petroleum, Above Maharaja Tiles Show Room, Sanala Road, Morbi 363641 &
Parimal prime, 3rd floor, 15A Sardarnagar, Sarveshwar Chowk, Dr Yagnik Road, Rajkot 360001 & Shop No- 1,2 and 22, 1st Floor, Noble chambers, Near Mega mall-
2, Surender Nagar Main road- 363002 & FF/109/B, Atlantis B/S Central Square, Sara Bhai Main Road, Ganda Circle, Vadodara - 390023

Loan Name of Borrower(s)/ Date Of Type of Reserve Earnest
Account No. Co- Borrower(s)/ Demand Notice Possession (Under Price Money
Guarantor(s) / Legal Amount As On Date Constructive/
Heir(s)/ Legal Rep. Physical)

HL15CHLONS0000050| MRS.KAILASHBEN DATE : 22-SEP-2022 RS.25,58,146/- RS.23,15,000/- RS.2,31,500/-

34413 & AP-10064182 | MEWADA & ( RUPEES TWENTY FIVE LAKH FIFTY SYMBOLIC ( Rupees Twenty |( Rupees Two
EIGHT THOUSANDS ONE HUNDRED POSSESSION  |Three Lakh Lakh Thirty One
MR MUKESHBHAI MEWADA | 1 1oy i ONLY ) Fifteen Thousands Five

Thousands Only ) | Hundred Only )

Hogel o 245 :_r'.l_r!rs.;-_" Eﬂl’lﬂﬂﬂhﬂf‘ﬂ Branch,
Cipw i ) i Eea |l Gangadhra, Tel Palsana,
Central Bank of Incdia ENE a1kl

POSSESSION NOTICE
The Security Interest Enforcement Rules 2002, Rule B {1}

Whereas { For immmovalile property)

The undersigned being tha authorzed officer of the Cantral Bank of India Gangadhara
Branch Surat, under the Securitzation and Reconstrisction of Financial Assets amd
Enforcement of Security interest Act 2002 (54 of 2002hand in exarcise of powers candermed
urvler Sectaon 1312), 13(2) read wath rube 3 al the Secunty kterest (Erorcement) Rules,
2002 issued a demand notice dated 09,04 2024 cafing upan the Barrowess Wr. Bhatubhai
Sahebrae Sonvane (Borrower), Mrs. Mangalabai Batubhai Patil (CO- Borrower),lo
repay the emaunt menticned in the notice being Rs. 5,456,031/ |Rupees Five Lakh Fourty
Five Thousand Thirty-Ome Oodyjeith mierest as mentioned i natice, within B0 days fom
the date of recespt of the said Notice.

The Borroweer having failed to repay the smount, notice & heseby given o tha
homower/guararitar and tha puhlic in genaral that the undersigned has taken Symbolic
Possession of the proparty described herein bebow = exercise of powers conferred on
him,/her endar Sub-Saction {4) of Section 130f Act read with rule B of tha secunty interest
Enforcament Fules 2002 on this 3rd day Augustof the year 2024,

The barroves/guarantor in particular and the public in general iz hereby cavtioned nat ta
deal with the property and any dealings with the property will be sibject 1o the charge of the
Central Bank of India Gangadhara Branch Surat, for an amount of R=. 545,031/~ {Rupees
Frve Lakh Foirty Five Thousand Thinty-One Only} B nterest thereon, plus, ofber Charges,
[Amowrnt Deposited after lzsuing of Demand Motice U/Sectan 13(2) Has Been Given Efect|

"The Borrpwer's atfention = imvited to provisien of sub-section (8] of 2ection 13 of the
Act inrespect of time available, to redeam the secured asseis.”

DESCRIPTION OF THE IMMOVABLE PROPERTY
All pigce and parcels of the kand bearing Plot Mo 164, [0 and Pravate No 42572),
Mehadev Magar, sdmeasuring 44.59 Sg. Mirs, Block Mo 510, B S 351, admeasuring
11736 Sq. Mirs siteated at Village Dindaoli, Tal Choryasi, DistSurat, Gugrat-394270,
Dwener of property; Mrs. MangalabaiBatubhai Patil
Bounded by : «Marth : 10 Gali « South : 20 Mir Road

*East : Plot Mo, 424 * West ; Plot No. 426 Sd/-

Date :03.08.2024 Authoriged Officer,
Place : Surat Central Bank of India

Hoga ols wilg O3 | pumbhal Branch : §, Times Souara, Near Vakilwads,
ﬂ"ﬁh #ws & 3%'—'-!1 Opp. Landmark Empire, Magob, Durmbhal, Dist ; Surat, DE MAN D
CENTRAL BANK OF INDIA | Guirat - 395010, Email - bmsuras9a1@eentrabank coin [N LM 2

Mr. Amitbhai Rameshbhai Gohil {Borrower) & Mr. Remeshbhai Karshanbhai Gohil {Co- Borrower)  Date : 31.07.2024

Plot Mo. 161, Dhasrmanandan Residency, Dered Gam, Kamrej, Sural - 394180,

NOTICE U/S 13 (2) OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS

AND ENFORCEMENT OF SECURITY INTEREST ACT. 2002

1.  Wehava, at your raquast, granted 1o you vanous credit Bmits tor an agoreqets amount of Rs. 13,50,000/- {Rs. Thirtean Lakh
Fifty Thousand Dnly} and give below details of variows credi Facilities granted by us 8t branch office Dumbhal Branch,

Type of loan Loan amawnt Rate of interast Due amount a5 on 31.07.2024
Cent Home Loan {39B0257040) Rs. 13,50,000/- 0, 60%: Rs. 13.00,033,-

2. Wemform you that cutef total amount of Rs. 13,00,033/- due tous ason 31.07 2024, vou have defaulted in repayment of entire
amount of Rs. 13,00,033~ (Rupees Thirteen Lakh Thirty Three Only) which represents the poncipal plus interast due as.on
31.07.2024 with subsagquent mterest and expensas thareon from 31.07.2024.

3. As you have defsulted in repayment of your full labilities, we have classified your dues as Non-Performing Asset on
29.07.2024 in accordanca with the guidelines of the Bankdirections or quidehnes isswead by the Resene Bank of India,

4. Weaalsointarm you that in spite of our repeated noticas and oral reguests for repayment of the antire amount due fo us, you have
nat sofer paid the same.

5. You are aware that the above Housing Lean granted by us is secwned by the following assets/security agreements (secured
assals).

DESCRIPTION OF IMMOVABLE PROPERTY

Owmner of property : Mr. Amitbhai Rameshbhai Gohil. All that piece and parcel of tha Immovabla Praperty known Flot Mo, 161
consisting of Land Admeasuring 46,88 Sq. Mirs. alengwith undivided proportional share adm. 26.02 Sg, Mtrs. in Commen Road
end COP inthe Housing estate knpwn and name of Dharmanandan Ressdency, constituting the land besring Block Mo, 247 [R5 Mo,
200 + 213}, Adm. 15816 Sq. Mtrs. N.A, Land of Village - Darad, Sub District - Kamrej, District - Surat.

DESCRIPTION OF PROPERTY : ALL PIECES AND PARCEL OF PROPERTY BEARING IN DHRANGADHRA REVENUE SURVEY NO.1501,PLOT NO.20,LAND
ADMEASURING 170.00 SQ MTRS PURSUANT THERE TO LYING AND BEING AT DHRANGADHRA WITHIN MUNICIPAL LIMITS OF DHRANGADHRA
SURENDRANAGAR GUJARAT.

HL32CHLONS000005009 MRS. MANJULABEN
0228 ROHITBHAI AGHEDA &
LA32LALONS000005010 MR.ROHITBHAI AGHEDA | THOUSANDS TWO HUNDRED FOURTY Lakh Eighty Four |Eight Thousands
287/ AP-10016217 & AP- TWO AND SIXTY FOUR PAISA ONLY) Thousands Only ) Four Hundred
10017130 only)

DATE : 10-08-2022 RS.7,41,242.64/-
( RUPEES SEVEN LAKH FOURTY ONE

RS.5,84,000/- RS.58,400/-

PHYSICAL ( Rupees Five ( Rupees Fifty

POSSESSION

Description Of Property:-: RSNO.94/P/2, SUB PLOTNO.58/B, MARUTINAGAR, NEARKRISHNASCHOOL, SIKKAJAMNAGAR, GUJARAT-361140

HL11CHLONS0000050| MRS.PRIYA SINGH & 10.05.2021 Rs. 544781.46 (RUPEES PHYSICAL RS.3,65,000/- RS.36,500/-
THOUSANDS SEVEN HUNDRED Lakh Sixty Five |Six Thousands

EIGHTY ONE AND FORTY SIX PAISA Thousands Only ) | Five Hundred
ONLY) Only)

Description Of Property:- ALL PIECES AND PARCEL PROPERTY BEARING REVENUE SURVEY NO.377, BLOCK NO.330, PAIKEE ON PLOT NO.149 TO 160 TOTAL
ADMEASURING 702.60 SQ MTRS CONSTRUCTED BUILDING NAMELY, “ SAI SWEET HOME / BUILDING NO.A PAIKEE SECOND FLOOR, FLAT NO.205, HAVING
SUPER BUILD UP AREA ADMEASURING 49.49 SQ MTRS AND BUILD UP AREA ADMEASURING 35.63 SQ MTRS OF MOUJE VILLAGE KUNVARDA TALUKA
MANGROL SURAT GUJARAT

HL11LILONS0000050139| MRS. RENUKABEN DATE : 09-08-2021 RS.15,30,532.26/- PHYSICAL RS.5,35,500/- RS.53,550/-
03 & AP-10036836 GHELANI & (RUPEES FIFTEEN LAKH THIRTY POSSESSION  |(RupeesFive  |(Rupees Fifty
MR.VISHALBHAI GHELANI | THOUSANDS FIVE HUNDRED THIRTY Lakh Thirty Five |Three Thousands
TWO AND TWENTY SIX PAIS ONLY) Thousands Five |Five Hundred
Hundred Only )  [Fifty Only )

Description Of Property:- ALL THAT PIECE AND PARCEL OF PROPERTY BEARING NEW BLOCKNO.131, ON PLOT NO.244,FLAT 301, 3RD FLOOR,
KASHTHABHANJAN PALACE, NANSAD, NANSAD, KAMREJ, SURAT GJ 394180 EAST- PLOT NO. 209, WEST- SOCIETY INTERNAL ROAD, NORTH- PLOT NO. 243,
SOUTH-ROAD

HL11LILONS00000503 MRS. GITABEN GUPTA & | DATE : 19-AUG-2023 RS.18,71,161/- PHYSICAL  |RS-16,07,000-  [RS-1,60,700/-
7042 & AP-10077225 | MR.GAURISHNKAR GUPTA | ( RUPEES EIGHTEEN LAKH SEVENTY POSSESSION | ( Rupees Sixteen |(Rupees One
ONE THOUSANDS ONE HUNDRED Lakh Seven Lakh Sixty

Thousands Seven

SIXTY ONE ONLY ) Thousands Only ) Hundred Only )

.E)escription of Propert);:- 1 ALL PIECES AND PARCEL OF PLOT NO.B-5, NILKANTH RESIDENCY, NEAR SAI VANDANA SOCIETY, BABEN, SURAT, GUJARAT.
BOUNDED WITH: EAST: OTHERPLOT, WEST : ROAD, NORTH: PLOTNO.4, SOUTH : PLOTNO.6

RS.5,38,000/- RS.53,800/-I
( Rupees Five (Rupees Fifty
Lakh Thirty Eight Three Thousands

Thousands Only ) giglgt)Hundred

HL2000004950 & AP- MRS.ASMAPARVIN ANSARI | DATE : 18-JULY-2019 RS.6,57,922/-
0450455 & MR. AJAREHMAD ( RUPEES SIX LAKH FIFTY SEVEN
MOHAMMAD ANSARI THOUSANDS NINE HUNDRED TWENTY
TWO ONLY ')

PHYSICAL
POSSESSION

DESCRIPTION OF PROPERTY : ALL PIECES AND PARCEL OF THE PROPERTY LAND BEARING REVENUE SURVEY NO.2525/1+2, TOTAL LAND AREAHECTOR
0-38-44 ARE |.E 3844.00 MT N.A LAND PAIKEE SUB PLOT NO.24,ADMEASURING LAND AREA 23.23 SQ MT AND CONSTRUCTION AREA 18.58 SQ MTRS
SITUATED AT 24, AYESHA PARK, BHARWAD TEKRI ISMAIL NAGAR, ANAND , GUJARAT-388001

LAP200003513 & AP- | MRS. RUKSANABANU 21-FEB-2018 RS.3,52,650/- (RUPEES SYMBOLIC RS.4,23,000/- RS.42,300/-
0286127 VARISALI SAIYED & THREE LAKH FIFTY TWO THOUSANDS POSSESSION (Rupees Four | (Rupees Fourty
MR.VARISALI SAIYED & SIX HUNDRED FIFTY ONLY Lakh Twenty Two Thousands
MR.SIRAJANBIBI SAIYED g;rlze Thousands Lhrlec)e Hundred
nly

DESCRIPTION OF PROPERTY : All Pieces And Parcel Of Property Bearing Survey No.336/1, 337/1+2, 338/1+2, Total Land Area Hector 0-38-45, Are Paikee Plot
No.25/a, Admeasuring Land Area 33.75 Sq.mtrs, And Construction Area 23.00 Sq Mtrs Situated At 25/a,nure llahi Society,napa Talpad Ta Borsad,anand, Gujarat-
bounded With : East : Common Wall With Plot No.25/b, West : Common Road,north : Common Plot, South : Common Road

LAP500000326 & AP- | MRS.JYOTSANABEN RANA | DATED : 06-FEB-2020 RS.3,66,159.81/- PHYSICAL RS.5,61,000/- RS.56,100/-
0467630 & MR.VASANTBHAIRANA [ (RUPEES THREE LAKH SIXTY SIX poSSESSION | (Rupees Five | (Rupees Fifty Six
& MR.TAXESH THOUSANDS ONE HUNDRED FIFTY Lakh Sixty One | Thousands One

VASHANTBHAI RANA NINE AND EIGHTY ONE PAISA ONLY ) Thousands Only) (Hundred Only)

DESCRIPTION OF PROPERTY : ALL THAT PIECES AND PARCEL OF PROPERTY BEARING TIKKA NO.11/1, SURVEY NO.42/A, RANAWAS,OPP KABIR
MANDIR,PANIGATE, NEAR BUS STAND , VADODARA, GUJARAT-390017

CHL100003141 MRS.TASSALIM KHATRI & | DATED : 28-SEP-2019 RS.402145.2 /- Physical RS.1,62,000/- RS.16,200/-
MR.RAFIQBHAI KHATRI & | (RUPEES FOUR LAKH TWO Possession (Rupees One (Rupees Sixteen
MRS.YASHMINBEN KHATRI| THOUSANDS ONE HUNDRED FOURTY Lakh Sixty Two | Thousands Two

FIVE AND TWO PAISA ONLY) Thousands Only) | Hundred Only)

Description Of Property:- ALL THAT PIECES AND PARCEL PROPERTY BEARING HOUSE NO.196, PROPERTY LAND ADMEASURING 53.44 MTRS OF PLOT
NO.22/C, OF NAVIN NAGAR, OF REVENUE SURVEY NO.75/3,PAIKEE 1 OF VILLAGE PIPALIYARAJKOT GUJARAT. 360003 BOUNDED AS : EAST : 7.50 MTRS ROAD,
WEST:PLOTNO.19, NORTH: PLOTNO.22/B, SOUTH: PLOTNO.21

HL11LILON3000005026L MRS.DIPKA DRIWEDI &
MR. ARUN DRIWEDI

DATED : 16-NOV-2021 RS.760537.04 /-
(RUPEES SEVEN LAKH SIXTY
THOUSANDS FIVE HUNDRED AND
THIRTY SEVEN AND FOUR PAISA ONLY

RS.2,83,500/- RS.28,350/-

( Rupees Two ( Rupees Twenty
Lakh Eighty Three | Eight Thousands
Thousands Five | Three Hundred

Hundred Only ) | Fifty Only )

Physical
Possession

Description Of Property:- All That Piece And Parcel Of The Property Bearing Flat No.207,0n The 2nd Floor, Admeasuring 638 Sq Ft Super Built UpArea & 354 Sq Ftle 32.90
SqMtrsBuilt UpArea Along With Undevided Share In The Land Of Road & Cop In" Shivalaya Residency " Tantithaiya Surat Gujarat 394305.

HI2100000427 & AP- | MRS. PREMILABEN DATE : 13.08.2019 RS.7,38,932/- ( Physical RS.5,40,000- | RS.54,000/-

0324362 THAKOR & MR.KANUJI RUPEES SEVEN LAKH THIRTY EIGHT Possession (Rupees Five | (Rupees Fifty
THAKOR & MR.BALVANT | THOUSANDS NINE HUNDRED THIRTY Lakh Fourty Four Thousands
SINH LALJI THAKOR TWO ONLY ) Thousands Only ) Only

Description Of Property:- All Pieces And Parcel Of Property House Bearing Municipal Census No.4677, Admeasuring About 9-19-74 Sq Mtrs Usable Area In The Moti
Khadki Situated At Mouje Saijpur Bogha Gamtal Taluka City District Ahmedabad On The Land Bearing G.p No.4373 Survey No.173,174 Paikee Dakshin Side House In The
Registration And Sub Registration District Of Ahmedabad Gujarat. Bounded With : East : Wall Of The Said Property And Road, West : Property Of Survey No.172, North : Joint
Wall Of Survey No.174, South : Door And Varanda Of Road Side.

HL39CHLONS00000506] MRS. VARSHABEN PATIL & | DATE : 10-APRIL-2024 RS. 21,75,406/- Symbolic RS$.21,50,000~  [RS.2,15,000/-

520/ MR.RAVINDRA PATIL (RUPEES TWENTY ONE LAKH Possession (Rupees Twenty | ( Rupees Two

LA39VLLONS000005067 SEVENTY FIVE THOUSANDS FOUR One Lakh Fifty | Lakh Fifteen

?gf & é‘\P-1°1417°8 /AP HUNDRED SIX ONLY ) Thousands Only ) | Thousands Only
57377

Description Of Property:- All Pieces And Parcel Of Survey No.294,295,296,302,304 Known As Sainath Park Of Gujarat Housing Board,scheme No.284 Ews Tenament
No.225, Plot Admeasuring 35.00 Sq Mtrs Construction On Ground Floor Admeasuring 35.00 Sq Mtrs Construction, On First Floor 24.50 Sq Mtrs Of Village Vadsar In The
Registration District And Sub District Of Vadodara Gujarat. Bounded With : East : Sub Plot / House No.238, North : Road, West : Sub Plot / House No.226,south : Sub Plot /
House No.232.

LAP200005064 & AP- | MRS. NIRUBEN VAGHELA &| DATE : 10-0CT-2018 RS.3,92,491/- Physical RS,4,27,000/- RS.42,700/-

0363197 MR.PRAVIN VAGHELA & | ( RUPEES THREE LAKH NINETY TWO Possession (Rupees Four | ( Rupees Fourty
MR. KANTI VAGHELA & THOUSANDS FOUR HUNDRED NINETY gakh T#ﬁnty S gwo Thﬁusgndg
MR.ISHWAR VAGHELA ONE ONLY)) Oﬁ‘l’ye;‘ ousands o?ﬁl;? undre

Description Of Property:- Property Bearing Property / Flat No.e/306, 3rd Floor, In The Scheme Known As Shailya Appartment Admeasuring 483.sq Ft Situated At Mauje
Ghodasar Taluka City On The Land Bearing Tenament No.150 To 164, Final Plot No.60 Of T.p.s No.1 Tehsil & Distr Ahmedabad Bounded As : East : Flat No: E/305, West :
Ots, North : Stair Case, South: Society Internal Road,.

Terms and conditions:

1)The prescribed Tender/ Bid Form and the terms and conditions of sale will be available with the Branch/Corporate Office: Office No- Shop No U-10/11, Sar corporate
centre, shashtri nagar corner, Udhna main road, Surat- 395002 & Shop No U-10/11, Sar corporate centre, shashtri nagar corner, Udhna main road, Surat- 395002 &
OFFICE NO.106, 1ST FLOOR, KAILVANNA COMPLEX, BESIDES RELIANCE CENTRO MALL, AMBAWADI,AHMEDABAD GUJARAT-380006 & S-8,9, 2ND FLOOR,
RADHA ARCADE, NR. INDIRA GANDHI STATUE, LAMBHVEL ROAD, ANAND - 388 001 & Shantam- 9, Shop No. 204, 2nd Floor, Near Navjivan Hotel, Opp:- PNB
Bank, Motipura circle, Motipura, Himmatngar, District- sabarkantha, Gujarat-pin-383001 & 3rd-B 3rd Floor, Swastik Avenue, City Su Vey No. 1/G/135, Upon Bank
Of Baroda, Near State Bank Of India, Lal Bungalow Road, Jamnagar - 351001 & Office No - 111, 112, First Floor, Marry Gold-2 , Opp. Bahauddin Collage, Collage
Road, Junagadh, Gujarat — 362001 & Opp. Bharat Petroleum, Above Maharaja Tiles Show Room, Sanala Road, Morbi 363641 & Parimal prime, 3rd floor, 15A
Sardarnagar, Sarveshwar Chowk, Dr Yagnik Road, Rajkot 360001 & Shop No- 1,2 and 22, 1st Floor, Noble chambers, Near Mega mall-2, Surender Nagar Main road-
363002 & FF/109/B, Atlantis B/S Central Square, Sara Bhai Main Road, Ganda Circle, Vadodara - 390023 between 10.00 a.m. t05.00 p.m.onany workingday. 2) T h e
immovable property shall not be sold below the Reserve Price. 3)All the bids/ tenders submitted for the purchase of the above property/s shall be accompanied by
Earnest Money as mentioned above. EMD amount favouring the “India Shelter Finance Corporation Limited” payable at Delhi. The EMD amount will be return to
the unsuccessful bidders after auction. 4)The highest bidder shall be declared as successful bidder provided always that he/she is legally qualified to bid and provided
further that the bid amount is not less than the reserve price. It shall be the discretion of the Authorized Officer to decline/ acceptance of the highest bid when the price offered
appears inadequate as to make it inadvisable to do so. 5)The prospective bidders can inspect the property on 16.08.2024 between 11.00 A.M and 5.00 P.M with prior
appointment. 6)The person declared as a successful bidder shall, immediately after the declaration, deposit 25% of the amount of purchase money/ highest bid
which would include EMD amount to the Authorised Officer within 24 Hrs. and in default of such deposit, the property shall forthwith be put to fresh auction/ sale
by private treaty. 7)In case the initial deposit is made as above, the balance amount of the purchaser money payable shall be paid by the purchaser to the
Authorized Officer on or before the 15" day from the date of confirmation of the sale of the property, exclusive of such day or if the 15" day be a Sunday or other
holiday, then on the first office day after the 15" day. 8)In the event of default of any payment within the period mentioned above, the property shall be put to fresh auction/
sale by private treaty. The deposit including EMD shall stand forfeited by India Shelter Finance Corporation Ltd. . and the defaulting purchaser shall lose all claims to the
property. 9) The above sale shall be subject to the final approval of ISFC, interested parties are requested to verify/confirm the statutory and other dues like Sales/Property tax,
Electricity dues, and society dues, from the respective departments / offices. The Company does not undertake any responsibility of payment of any dues on the property.
10)TDS of 1%, if any, shall be payable by the highest bidder over the highest declared bid amount. The payment needs to be deposited by the highest bidder in the PAN of the
company and the copy of the challan shall be submitted to the company. 11)Sale is strictly subject to the terms and conditions incorporated in this advertisement and into the
prescribed tender form. 12)The successful bidder/purchaser shall bear all stamp duty, registration fees, and incidental expenses for getting sale certificate registered as
applicable as per law. 13)The Authorized Officer has the absolute right to accept or reject the bid or adjourn / postpone / cancel the tender without assigning any reason
thereof and also to modify any terms and conditions of this sale without any prior notice. 14)Interested bidders may contact Mr. Aashish Bhatt & Mr. Kishan Chauhan Mob-
7874110808/6354053032during office hours (10.00AM to 6.00 PM).

15 DAYS SALE NOTICE TO THE BORROWER/GUARANTOR/MORTGAGOR

The above mentioned Borrowers/Mortgagors/guarantors are hereby noticed to pay the sum as mentioned in Demand Notice
under section 13(2) with as on date interest and expenses before the date of Auction failing which the property shall be
auctioned and balance dues, if any, will be recovered with interest and cost from you.

Date: 07.08.2024 For India Shelter Finance Corporation Ltd Authorised officer.

Place: Gujarat Mr. Aashish Bhatt & Mr. Kishan Chauhan Mob- 7874110808/6354053032

B. Forthereasons stated abaove, we hareby call ypon yau to discharge m full your habiities to «s within 2 pariod of 60 days from
the receipt of this nofice, failing which we will be exercising the powers under section 13 (4) of the Securitization and
Reconstruction of Fnancial Assets and Enforcement of Security Interest Act, 2002, ageinst the secured assets mentioned
above, The powears available to us under section 13 of the Act, inter ahia, inchudes power Lo (i) Take possession of the secured
assets of the borrower including the rght o transfer by way of lease, assignment or sale for realinng the securad assat, (i)
Take owver the manegament of the business of the borrower mcluding tha nght to transter by way of lease, assignment or sale
and realize the secured asset, (§i). Appoint amy person as Manager 1o manage the secured assets the possession of which
has been taken over by us {secured creditor) and amy transfer of secured asset by us shall vestin the transferee all rights in, or
in refation Lo, the secured asset transferred as if the transler has been made by vou. [iv). reguere at any time by nobce m
weriting. any personwho has acquired any of the secured assats from you and from whom any money s due ar may became
duetoyow, to pay fous(sacured craditor), 50 much of the maney &5 is sufhcient to pay the sacured deht,

1. The anmourit realized from the exercising of the powers mentioned above, will first be applied in payment of all costs, charges
and axpenses which in the opinion of us have been proparly incurrad by us of any expenses incidental therote, and secandly
apphied in discharga of the dues of us as mantioned abave with contractual inferest fram the date of this notica till the date of
actual realizatenn, and residue of the maney, if any shell be paid to the person entitled thereta in eccordance with his right and
interest, if no persan is entitled to receive seeh ameunt, shall ba paid o vou

B. Ploase take note that after receipt of this notice, vou shall not transter by way of sale, lease or otherwrse any of tha secured
assets raferrad ta i this notsca, without prior cansant of the sacured craditor. We draw your attention to section 28 of the
Securitizafion and Recanstruction of Financial Assets end Enforcement of Securify Interest Act, 2002, which awards
imprisanment up to one year, of with fine, o with both, if you contravena the provisions of the Act

9. The bomower's attention is mwited to provissons of sub-section [B) of section 13 of the Act, in respact of tme available, to
redeam the sacured assats.

10, We alzo inform you that, netwithsianding our action or proceeding wider Securitization and Reconstruction of Firancial
Assots and Enforcement of Security Interast Act, 2002, we reserva cur nght either i) to simufanecusty file, proceed and
pursue swts/pplications/cases against you and or guarantors before ORT/Court, as the case maybe, to realize the
outstamding dues from yvou and ar guarentars, and or [ii} 10 procesd ageinst you and or guarantors before Debts Recovery
Tribunalcourts, for recovery of the balance amowsnt due to our Bank, if the entire outstanding emount together with the
contractual rate of interest, ane not fully satisfied with the saleproceeds of the secured assats. [IR) to proceed against you and
arguaranton’s for initiating Crirminad acton for the acts, oremission committed by you under the provisions of las.

Date : 21.07.2024, Place - Surat Authorised 0fficer. Central Bank of India

Flopcl s edls oifcszi 'EHIJEHE“!W Branch,
Badaerali: it iu el Gangadira, Tal Palsana,
Central Bank of India BlESeEkil

POSSESSION NOTICE
The Security Interest Enforcement Rules, 2002, Rule § {1)

Whereas { For immovable property)
The wndersignad baing the authorged officer of the Cemtral Bank of India Gangadhara
Branch Suraf, under the Secupdization and Recosstruction of Financzal Assets and
Enforcesi@nt al S.l_-:l,:ur-'l',' |l At P07 |54 of 2002 and in exgrcise il pvwers cordermed
undar Secton 1A012), 132 read waith rule 3 of the Security Interest (Enforcomant| Rules, 2002
izzued a damand notice datad (804, 2024 calling upon the Boerowars Mr, Mahendra Ehanduo
Patil {Borrower), Mra. Lafitehal Khandu Patil (C0- Borrower),ic repay the amount
rentionaid in the natce baing Rs. 7,63,696/- (Aupeas Saven lakh sixty-three thousand six
hundred and ninety-six Dalylwith mterest asmertioned in natce, within 60 days from the
date of racespt of tha said Notice

Tha borowsr having failed to repay fhe amourd, notice 15 horeby given Lo the
borrowerguarantor and the public @ gereral that the undersigned has taken Physical
Possession of the praparty descnbed herein below in exercisa of powers conferred on
himvher under Sub-Section (4) of Sectan Vel At read with mide 8 -of the spcunty intarsst
Enforcemsent Fules 2007 an this 3rd day Augaist of the year 7024,

Thea hsrranacerguarantor in parlicular and the pabie in general ig hereby cautioned not 1o
s with the property and sny dealings wath the progerty will be subject to the change ol the
Central Bank of India Gangadhara Branch Sarat for an amount of Rs. 763,696~ (Rupees
Seven lakh sixty-three thousand six handred and minety-sixz Only} and inferest therson
phig, ather Charges, [Amouit Deposited afier lssuing of Demand Notice W'Section 13[2) Has
Baen Gavan Effect)

“The Boroewer' s atlention s imated 1o pravisien ol sub-sectsan (B) al sectan 13 al the Act,
in respectaf tere available, 1o redeem the secuned assets.”

DESCRIPTION OF THE IMMOVAELE PROPERTY
All piace and parcets of the land bearing Plot ng 32, sdmeasunmg 48.02 5 Yards, after
EJP Block Mo. 3T6/32 admeasuring 20,15 mirs, along with proportionate undivided
share in road & COP admeasuning 26.23 sq.mirs, Shres Govardhan Oraem Residency,
developed upon land bearing B.5.MNo, 293, 04 Block No 353704, after Resurvey Naw
Block Mo, 376 admeasuring Hector-Arg 2-55:36 Sg.Mirie. 25936 Sq. Mirs, Reswdentizl
M A Land Paiked, Siuated in Mape Haldhar, Sull District & Teluka Kamre), District Surat.
Dwenar of property: Mr. Mahendra Khandu Panl & Mrs. Lalitabai Khandu Patl

* Bouth : Adj. Plol Mo, 21
* West : Adj. Plot No. B2 gy,

Authorised Officer,
Coantral Bank of India

Bounded by : *Morth : Adj. Plot No.33
: Adj. Society Road

Date :03.08.2024
Place : Surat

FORM A
PUBLIC ANNOUNCEMENT

{Under Regulation 6 of the Insolvency and Bankruptey Board of India
(Insolveney Resobution Process for Corporate Personsl Begulagions, 201 6)

FOR THE ATTENTION OF THE CREDITORS OF
SURANA META CAST (INDIA) PRIVATE LIMITED
RELEVANT PARTICULARS
SURANA META CAST (INDIA)
PRIVATE LIMITED
12/02/2010

Marne of corponale debtor

Dre o incorporation of
corpomte debfor

Authority under which corporate | Registrar of Cosmmpanies Ciugansl

debtor is mcorporated registered

IZ'|_1|.'|1|'||.':|I;|: Identity Mo, Livnoted | U277 HOGGR2GI0PTCO59553
Liability Identification

Mo, of eorporate debio

Registered Orifice: 301-D
Sumell=11 -U|1p Momiaste Cirele,
Shahibaug, Ahmedabad,

Ciuparal, Incia, 35004

C¥rdior Promounced and recemved on
052024

01202025

Aubdress of the registered office
and principal affice (if any} of
corporate debtor

Insolvency commencement date
in respect of corporate debtor

Estimared date of ¢losure of
msolvency resolotion process

Muame and registration nomber of | Me Arpen Maheshkumar Shah

the insolvency prefessional acting | Ree. Mo, [HBLTPA-G0LTP-Pi 847!
s interim fesolution professional | 2009-20200 1 2862

Avlilress: Arpan Shal & Associates,
A, Shoppors Plicen=4, {]F"F' [ il
.G Road, Mavrangpura,
Aduedabmad- Y006

E-mml wd: ;lrpiln.:_r.l'r:imrp:m shinh.com
Arpan Shah & Aswociales,

Ml Shaoppers Plaza-d, Opp, BEML,
C.0GL Road, Mavranzpura,
Abimedabad- 280K

E-mnil 14d: eurpeuranametai gmail.com
PN el Pl

I the clnss{esh MNoA

Address and e-mail of the inierim
resawhion |1r-:5-I:'_'.~ix:-|1||:|.I.
ps registered with the Board

Address and e-mail to be used foi
cormespomidence with the interim
resolution professional

Last date for submission of cluims

Classes of creditors, if amy, under
clauss () of subsection (G6A) of
sechon 21, ascertmned by the
interim resolution professional
Mamees of [nsolvency Priefessionnls
wlemtifled o act ag Authorised
an?-!,:}:::nl.'.li'.-:,: ol crefitors m a
lasg (Thires nanses for each class)
{a} Relevant Forms amd

(b Detals of authorzeed g b gov. mdhomedown bsids
represematives ore avallnhbe ot Phvsicnl Adidress:- MA

Betice is hereby given thet the Matsonal Company Law Tribunnl has ordered the
comunencement ol o corporale mselvency resolution process of the SURANA META
CAST(INDLA} PEIVATE LIMITED an D508 2024

The creditors of SETRANA META CAST (INDEAY PRIVATE LIMITED are herchy called
upan fo swhmit their claimes with proof on or before FROE2024 10 the inferim resolution
protissianalal the address mentiened against cistry Mo, 1

The Nimmscial cosdinors shall submi thade s wath proof by alectonue means caly, All
other creditaors may submit the claims with proof in persen, by post or by elecimonic means.
Afinoncial creditor belongimg 1o o clads, as listed apuinst the eniry Mo, |2, shall indicade its
chixice of authorised representative from among the three insolvensy professionnls listed
azainstendry Moo 13 1o petas aathorised vepresemative of the class in Fom CA

Weh fink

Submmission ol talHe o misteadhng proots ol clamm shall altsct pesaltoes

Arpan Maheshkumar Shah

Imterim Resolofion Professinnal

IBEBI Registration Mo: IBBTRA-OOL TP-P-00 847200 %2001 2562

AFA Certificonte MNo; AALTZROZ D065 107250 = Validity of AFA: 300MG2025
Enil 1T cirpsuranametadiomail.com « Contact Moo =91 $R24407TRE

Dode - UG 2024 = Place © Almedabad.

POSSESSION NOTICE

Collection, 1st Floor Balleshwar Avenue, S G Highway,
I‘l AX IS BANK Opp Rajpath Club, Bodakdev, Ahmedabad, Gujarat - 380054.

of e 2aid Rubas an followiig date.

afnresad amaunt and incderdsl axpansan, oosts |, charges ede, incurmad o be incwmed,

Whereas, Iha undersigned baing the Authonzed Officer of the AXES BANK LTD. uidar the Securlization and Reconstruction of Financial Sssets ang Enlorcement of Sacunly Inerest Act 2002 ard
in axescise of pawers candarmad under section 13[2) read with rule 3 of the Sacunly inberast Enforcemant) Rules, 2002, i2susd & tamand notica datad menlicnad barein balow abda caling upan the
Bomowen Co-BormowesWorgegon Guerantor, mandionad barein balow iable lo repay the amount mandiored hereundar in the matice &s mentioned in the sed nofica togather with furlberinierest al
the confracheal rate on fhe aforesaid amount and incidental expensas, casts | charges elc, incurrad (0 be incumed, within G days from the date of the said nofica,

BorowenCo-BormowenMorgagonGuarantor, mensaned herein betow table having failed o repay the Banks dues & mentioned in the natice issued tohim under Sesurilization ard Recorsinction
of Financial Assets and Enforcement of Security Interest Act, 2002, notice is hereby given to she Borrower and other menfioned hensin abive in paricular and the public, i general, that the
undersigned has aken Possession [mentioned heren bolow 1able) of the propedy descrbed herein below in exercise of poars conferned on bmunder section 1304} of Ihe sakd Aol read with nibe 8

Borewen'Co-Bormowen W ortgagon Guaranbar menbfoned herein befaw (able in parficular, and Bie gublic, in géneral, are hereby caulioned nal ta dagd with tha proparty and any dealngs wilh tha
property wil be subiect fo the charge of the AX15 BANK LTD for an amount menfonad harain balow {able as mentianad in the sesid nobice togsther with further inlerest al the confractual rale on ke In

The Borowers eflention isimed to the provisions of sub Sechon {8} of Section 13 of the SARFAES acl, 2002 in respedt ofime puatable, to redeem he segured assets

And
DESCRIPTION OF THE PROPERTIES in tha matter of Schems of Arrangemant

APPENDIX -V [Rule 8{1

IN THE HIGH COURT OF JUDICATURE
AT MADRAS
{Qriginal Jurisdiction)
C. A Ne. 123 to 125 of 2024

CP.No. 73 of 2000
In the matter Companies Act, 1956

financialexp.epapr.in

Name of Demand Melice Data Dala & :
Bamower & Die. Amouni Schedula of Immovable Property Type of EMF:;:::HE?:;:;FLT:“?;:;? L
Guarantor! oi e i TR LOT Customers - Thavaram Project under
| Cofiomower | Changes-Recovary) | — e ~ b | section 446 of the Companies Act, 1956
LAN : PHRO04TOZ080036 | 20-03-2023 ALLTITLE RIGHT INTEREST THAT PIECE AND PARCEL OF THE LAND AND BUILDING BEARING OF FLATNO | p4-g8-2024 NOTICE CALLING FOR APPROVALJ
LTRO04702108209 e 362 ADMEASURING ABOUT 45.90 50, MT, ON JIRD FLOOR, TOGETHER WITH UNDIVIDED PROPORTIONATE | PHYSICAL OBJECTION TO THE SCHEME OF
(1) MR. ITENDRABHAI | Rs.7.51,127- as on | SHARE INUNDERNEATH LAND MEASURING ABCUT 30,07 S50. MTS. OF BUILDING KNOWM AS SHIYV TOWER- COMPROMISE
BHIKHABHAI SUTHAR 16-03-2023 AWING OF SUNRESE BUILDING NO:EC 13 AT PRAMUKH PARK SITUATED OMN THE LAND BEARING REVENUE Mobice = herelry given that by an crder dated
{2) MRS. REKHABEN SURVEY NO 251, 25/2, 26, 27, 28, 2001, 29/2. 3001, 31, 32733, 34 PAIKI. 35, 3611 PAIK), 382, 371, 37/2 PAIKI. J0.04.00ed Gy the Homble High Courd of
JITENDRABHAL SUTHAR ATI2E, 3T 38N, 382, 382 PAIKI, 3001, J02. 4001, 4002, 41,42, 43, 44, 45, 4571, 46/2. 48, 40, 5044, 551 AND 5572 Madras, the Compary has o circulate the
OF VILLAGE: BHEOWAD. SUB DIST AND DIST. SIRAT. BOUNDARIES ARE AS FOLLOW : EAST : FLAT NO 301 scheme of Compromise/Arrangement
WEST OPEN SPACE, NORTH; ENTRY PASSAGE, SOUTH: OPEN SPACE. WITH BURLDINGS CONSTRUCTED proposed belween the Campany and thosa
THEREDON ALONG WITH OTHER ASSETS SUCHAS FURNITURE AND FIXTURES, EQUIPMENTS, MACHINERY LOT custamer crediors, who have invested
—FIXEDAND MOVABLE, STRUCTURE AND ANY OTHERS ASSETS SITUATED THERECN. In Land Cwners Teakquily Teak Trees
ceriificates al Thevaram Plantation for the
LAN : PHROO1305678802 25-09-2023 Al fhat piace and parcel of the mmovable residential propey VMSS [SAJIPLRA} TP -1, R, P P Wo, 110, (Mushya | gd-08-2004 pupase of considenng, and i thought f,
(1} M. TARUN smmmamm Mantri Gruh Yojana Phase-Il, A-T08 TP-1, P No., 110, of Moje Sayafipura, S0b Dist & Dist Vadodara and bounded | pHYSICAL approving the CompromiselArangement
CHANDRAKANT VARMA | R%.6.36,276.00 a5 on | asunder. East Passage, West Road, North; Starcase, South; &-T05, Together with the structures constructed o be praposad 1o be mads bebwsen the sgid
12} Mrs, LAXNIBEN 13-09-2023 consinicted tharaon and & the fixed plant, machineses and fadure's, wells, water pipes; agricutural mphaments el Company and ils unsacurad customear
PUNJABHAI MACHHI Iyineg Bhesraon or anneasd thaneto 3 Bl whensc! s fumished by e Margagor's o the Bank, credifors at Thevaram Planiation Land
LAN : 919030077045022 & ¥8.04.2024 | PROPERTY 1: All That Piaces And Parcels OF immovable Property Comprising OF Commercial Shap No. 5-3A | g2.08-2024 E’;:"'s’t:pﬁaz’;q”gﬁ;'ﬂ ﬁa’“ﬂ‘ﬁpﬁ:ﬁ
S2006004 6800608 r— Admeasuring 1880 Sa Mis. (Bult Up Area) On "Secand Floor OF Schama Kngwn As "KENCE AVENLUE®, Lying And | syMBOLIC ol I':'Ia-'lras. having appomed ,
1) M5 GAJJAR Rs.1,45.84 537 4%- | Sivated A Revenue Survey Mo 15875 Paiki And City Survey Ko, BESBIF2EA OF Mouje: Gungdipal OF Teluka i [}r.ﬁma L'quiI}IﬂlDr A% Pravislonal
FOUNDATION &5 on 01.11.2022 | Patan OF District: Patan Owned By Shei Asheshkumar Babulal Gajjar And Baunded As Unoer: NORTH: Comman fiquidatur for 1in=: company in Feb 2014
(2] ASHESHKUMAR Passage, SOLITH: Margin EAST Wall. WEST Wal i} Administrator in June 2023 ( Thirs Justs
BABULAL GAJJAR All That The Figces And Parcels Of immowable Property Comprnsing Of Commercial Shop MNo. 5-3/8 Admeasuring K Kalyanasundaram, Relired Judge, High
{3) MR SANJAYKUMAR 20058 Sq, Mirs-(Buit Uiy Area) On "Second Floar In The Land CF Scheme Known As "KENCE AVENUE, Lying And Gour of Madras)
DALCHHABHAI PATEL Situated A% Revenue Surdey Mo, 159735 Piki And City Survey No. BESEFLHE Of Mouje: Gungdipat Of Taluka: Patan In pursuance of the said Orders and as
[4) JITENDRAKUMAR Of District Patan Oened By Shii Asheshkumar Babulal Gajar fnd Bounded As Under: RORTH: Commin Passage directed by e HonBle High Cour, further
AMBALAL PATEL SOUTH: Margn, EAST. Wal, WEST. Wad motice & heraby given that a notice inviting
{5 MR DINESHBHAI PROPERTY 2: All that The pleces and parcets of mmmovable propary comprisng of Commendal hoa ko, 5-3C ApprovaliObjection fram the said unsecured
KANJIBHAI PATEL admeasizing 18.52 Sq. Mirs | Bui up area) on "Secand Floor In b nd of Scheme known as BRENCE AVEMUE. lving custormer cradiors.
) MR HITENDRAKUMAR and silualed 2l Revanua Survey No. 1593 paikl and City Survay No. 65/8/F23C of Moule: Gungdipat of Taluka Copies of the sakd Compromise/Amangement,
PARSHOTTAMBHAI PATEL Patan of District Palan ownad by Mis. Gajjar foundalion and bounded as undes. NORTH: Common Passage. and of te stalemant under sackan 193 can
(7] MR HASMUKHLAL SOUTH: Margn, EAST: Wall, WEST. Wal be had free of charge at the office of fhe
KANJIBHAI PATEL Al [hat ha piaces and parcals of immavabla praparty comgrising of Commancial Shop No. S-4 admaasuring 17.31 5q. rdmmistrator apprinted by ihe Hon'bée High
Mirs (Built up area) en "Second Fioor® in the land of Schame knawn as 'KENCE AVENLE, Iyving and situaled of court at Mo, 10, Second Floor, Kondi Chetly
Ravenue Survey No. 1583 piki and City Survey No. GES/B/FI2/4 af Mouje: Gungdipak of Teiuka: Patan of District Street, George Town, Chenrai-G00001 and
Patan owned by Mis. Gajjar foundation and bounded as under - NORTH: Common Pessage, SOUTH: Margin EAST weblink- hilps./idocs. google. comiforms/d
Wall, YWEST: Wall 18HoChQOPa GQE!_[I}":J HF‘F‘EE_SFEE'EEEE
FROPERTY 3: All that the pieces and parcels of immouable property comprising of Godown Mos. 47 and 48 ':EI‘E""’E_fMHSHE""-rE‘ji_l can be faund at I
Colectively adgmeasuring 167.03.04 Sq. Mt fogether with construction thereon, ling and sifiated at Amalgamated Website: www.ad T"1I51rmqr;pfﬁufﬂﬂ_ﬂﬁf.ln:
Revanue Survey No. 163 palki of Mauje: Mandotr of Taluka: Patan of District Patan owned by Mis, Gajja foundatian Copy of Ihe Schema of Lompramise/
and boundesd as under. NORTH; Open Land, SOUTH: Godown Piot No.46. EAST: Godown Plot bos, 31 and 52 Ansnpeiar . Expbunainey. Siemam
WEST: Itemal Road under s.ecllmn 393 of the companies Act,
PROPERTY 4: All that the pleces and parcels of immovable peoperty comorsing of Resdential Fat Mo, 205 ’:fl;%?’n?ef:dui?;fz::;n ar cradiiors ma
admeasuring 4178 Sa, ML (Bull up area) on Second Floor in Block No, "J together with undrided proportionale frorairied .1I'-=ir ipprwal'ﬂilsa;}prm'ai ol “,;"
share in the land of scheme known as "DEVRAI CITY, Iving and siluated a1 Sub Plot Nos. 37, 33, 39 and 40 of st .pFﬂnnaed n '"."3 Stirhied. T
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Advertisement No.70/2024
Government of India

Public Enterprises Selection Board
invites applications for the post of
Chairman & Managing Director
in
Hindustan Organic Chemicals

Limited (HOCL)

Last date of submission of application by applicants is
by 15:00 hours on 02™ September, 2024

Last date of forwarding of applications by the
Nodal Officers to PSEB is by
15:00 hours on 11" September, 2024

For details login to website https://pseb.gov.in

HIM TEKNOFORGE LIMITED
CIN: L29130HP1971PLC000904
Registered Office: Village Billanwali, Baddi - 173205, Distt: Solan (H.P)

Telephone No.: +91(1795)650426 Fax No : +91(1795)245467
E-mail: gujarat.gears@gmail.com, Website: www.himteknoforge.com

NOTICE OF EXTRA ORDINARY GENERAL MEETING AND E-VOTING INFORMATION
NOTICE is hereby given that the Extra Ordinary General Meeting (‘EGM”) of the Members of
Him Teknoforge Limited ("the Company") will be held on Wednesday, August 28, 2024 at 11:00

AM. (IST) at Village Billanwali, Baddi, District Solan, Himachal Pradesh-173205, to transact

the business set outin the Notice convening the EGM.

In compliance with the applicable circulars issued by the MCA and SEBI (collectively referred
to as the 'relevant Circulars'), the Company has sent the notice convening the EGM on August
06, 2024 to members whose email address is registered with the Company/RTA /Depository
Participants/Depositories as on Friday, 02, 2024. The Notice of EGM can be accessed from
the Company's website at www.himteknoforge.com, the website of the Stock Exchange i.e.
BSE Limited at www.bseindia.comand website of CDSL (agency appointed for providing the
remote e-Voting facility) i.e. www.evotingindia.com.

Instruction for remote e-voting before the EGM:

In compliance with Section 108 of the Act read with Rule 20 of the Companies (Management
and Administration) Rules, 2014, as amended from time to time, the Secretarial Standard on
General Meetings ('SS-2') issued by the Institute of Company Secretaries of India and
Regulation 44 of the Listing Regulations, the Company is pleased to provide its members the
facility to exercise their right to vote at the EGM by electronic means. For this purpose, the
Company has entered into an agreement with Central Depository Services (India) Limited
(CDSL) for facilitating voting through electronic means, as the authorized agency. The facility
of casting votes by a member using remote e-Voting system prior to the EGM will be provided
by CDSL.

Allthe members are hereby informed that: -

1. The voting period begins on August 25, 2024from 9:00A.M. and ends on August 27, 2024
5:00 P.M. During this period, members of the company holding shares either in physical
form or in dematerialized form, as on the cut-off date (record date) i.e. August 21, 2024 may
cast their vote electronically. The e-voting module shall be disabled by CDSL for voting
thereafter.

. Voting atthe EGM shall be through physical ballot paper. Members who have already voted
prior to the meeting date would not be entitled to vote at the meeting venue. AMember can
vote either by remote e-voting or at the EGM. In case a Member votes by both the modes
then the votes cast through remote e-voting shall prevail and the votes cast at the EGM
shall be considered invalid.

. Members who are holding shares in physical form or who have not registered their email
address with the Company/ Depository or any person who acquires shares of the Company
and becomes a Member of the Company after the Notice has been sent electronically by
the Company, and holds shares as of the cut-off date, i.e. August 21, 2024; such Member
may obtain the User ID and password by sending a request at
helpdesk.evoting@cdslindia.com or mcsltdbaroda@gmail.com.However, if a Member is
already registered with CDSL for e-voting then existing User ID and password can be used
for casting vote.

4. If you have any queries or issues regarding e-Voting from the CDSL e-Voting System,
members may refer the Frequently Asked Questions (FAQs) and e-voting manual available
at www.evotingindia.com_or can write an email to helpdesk.evoting@cdslindia.com or
contactat toll free No. 1800 22 55 33.

All grievances connected with the facility for voting by electronic means may be addressed to

Mr. Rakesh Dalvi, Sr. Manager, Central Depository Services (India) Limited, AWing, 25" Floor,

Marathon Futurex, Mafatlal Mill Compounds, N M Joshi Marg, Lower Parel (East),

Mumbai - 400013 or send an email to helpdesk.evoting@cdslindia.com or call at toll

freeno. 18002255 33.

Helpdesk for Individual Members holding securities in demat mode for any technical issues

related to login through Depository i.e. CDSLand NSDL:

Login type Helpdesk details

Members facing any technical issue in

login can contact CDSL helpdesk by

sending a request at

helpdesk.evoting@cdslindia.com

or contact at toll free no. 1800 22 55 33

Members facing any technical issue in login

can contact NSDL helpdesk by sending a

request at evoting@nsdl.co.in or call at toll

free no.: 022-4886 7000 and 022-2499 7000

The Board of Directors of the Company has appointed Shri Sachin Jain, a Practicing Chartered
Accountant (Membership No.:535354) as scrutinizer to scrutinize the voting through physical
ballot paper atthe EGM and remote e-voting process in a fair and transparent manner.

The results of the remote e-voting and votes cast during the EGM shall be declared not later
than two working days from the conclusion of EGM. The results declared, along with the
Scrutinizer's Report shall be placed on the website of the Company at www.himteknoforge.com
and on the website of CDSL at www.evotingindia.com immediately after their declaration and
the same shall simultaneously be communicated to BSE Limited.

N

w

Individual Members holding
securities in Demat mode with CDSL

| Individual Members holding securities in
Demat mode with NSDL

FOR HIM TEKNOFORGE LIMITED|

Sd/-

Rajiv Aggarwal

Place: Chandigarh Joint Managing Director|
Date: 06.08.2024 DIN:00094148
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Registered Office : IFCI Tower, 61 Nehru Place New Delhi-110 019,
{l/l FCI Tel: 01141732000 / 41792800
§-4 Regional Office : Unit Nos. 307 / 314, C-Wing, Third Floor, /_‘f"
w/Ns s *
LIMITED  Trade World, Kamala Mills Compound, Senapati Bapat Marg, a
\3“'5"1‘5 @ 611?? Ries Lower Parel West, Mumbai : 400 013 ¥ il ﬁ

e et o e Tel: 022- 44554329 /9560039108

Website: www.ifciltd.com, CIN : L74399DL1993GO1053677

APPENDIX-IV A [See proviso to rule 8(6)]

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security InterestAct, 2002
read with proviso to rule 8(6) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower,
Mortgagor and Guarantor that the below described immovable property
mortgaged / charged to the Secured Creditors, the constructive possession of
which has been taken by the Authorised Officer of Tamilnad Mercantile Bank with
the mandate for the same on behalf of other Secured Creditors, will be sold on “As
is where is”, “As is what is”, and “Whatever there is” basis, on 29.08.2024, by the
Authorised officer of IFCI Limited (on behalf of and under mandate of other
Secured Creditors) for recovery of Rs. 658.36 Crore (Rupees Six Hundred Fifty
Eight Crore Thirty Six Lakh Only) as on 31.01.2024 together with further interest
with effect from 01.02.2024 due to secured creditors, IFCI Ltd. (including IFCI
Factor's stake acquired by IFCI vide Assignment Agreement dated 27.06.2024),
Union Bank of India, Tamilnad Mercantile Bank and IFCI Venture Capital Fund Ltd.
from M/s. PAN India Infraprojects Pvt. Ltd. & M/s. Pan India Network Limited
(Borrower) and M/s. ESSEL INFRAPROJECTS LIMITED (Mortgagor). The
reserve price will be Rs. 303.49 Crore (Rupees Three Hundred Three Crore
Fourty Nine Lakh Only) and earnest money deposit will be Rs. 30,34,90,000/-
(Rupees Thirty Crore Thirty Four Lakh Ninety Thousand Only).

Description of the Inmovable Property

All that piece and parcel of land admeasuring 195.93 acres, situated at Survey
No. 170/1, 171/1, 172/1 and 357/1, Village Uttan, Taluka and District Thane,
Maharashtra, owned by M/s. Essel Infraprojects Limited.

No known encumbrances.

Date & Time of e-auction

Date & Time of Inspection

Last Date & Time of Submission
of EMD and Documents

For detailed terms and conditions of the sale, please refer to the link provided in
IFCILtd.’'s (Secured Creditor’s) website i.e. www.ifciltd.com.

Date: 05.08.2024 Authorised Officer
Place: Mumbai (IFCI Limited)

29.08.2024 between 11:30 AM to 12:30 PM
19.08.2024 between 11:30 AM to 03:30 PM

On 27.08.2024 up to 05:00 PM

FORTIS HEALTHCARE LIMITED

(CIN: L85110PB1996PLC045933)
Regd. Office: Fortis Hospital, Sector 62, Phase — VIII, Mohali -160062
Tel : +91 172 5096001; Fax No : +91 172 5096221
Website: www.fortishealthcare.com; Email: secretarial@fortishealthcare.com

STATEMENT OF UNAUDITED CONSOLIDATED FINANCIAL RESULTS FOR THE
QUARTER ENDED JUNE 30, 2024

(Rs. in lakhs except EPS)

Consolidated
Particulars Quarter Ended Year Ended Quarter Ended
June 30, March 31, June 30,
2024 2024 2023
Total Income from Operations 1,87,191 6,93,117 1,66,555
Net Profit/ (Loss) for the period (before Tax, Exceptional and/or 22,985 84,195 16,925
Extraordinary items)
Net Profit/ (Loss) for the period before tax (after Exceptional and/or 23,005 85,797 17,073
Extraordinary items)
Net Profit/ (Loss) for the period after tax (after Exceptional and/or 17,398 64,522 12,395
Extraordinary items)
Total Comprehensive Income for the period [Comprising 17,365 64,700 12,623
Profit/ (Loss) for the period (after tax) and Other Comprehensive
Income (after tax)]
Equity Share Capital (Face Value of Rs. 10/- per share) 75,496 75,496 75,496
Reserves (excluding Revaluation Reserve) as shown in the 6,90,794
Audited Balance Sheet of the previous year (as at March 31,2024 )
Earnings Per Share (of Rs 10/- each)
(for continuing and discontinued operations)
(a)Basic 2.20 7.93 1.48
(b) Diluted 2.20 7.93 1.48
Note:
Standalone
Particulars Quarter Ended Year Ended Quarter Ended
June 30, March 31, June 30,
2024 2024 2023

Turnover 33,340 1,18,142 28,907
Profit/ (loss) Before Tax 5,050 24,656 1,766
Profit/ (Loss) After Tax 2,683 19,945 1,288

of the company at www.fortishealthcare.com.

Place: Gurugram
Date: August 06, 2024

1. The above is an extract of the detailed format of Quarterly/Annual Financial Results filed with the Stock Exchanges under
Regulation 33 of the SEBI (Listing and Other Disclosure Requirements) Regulations, 2015. The full format of the Financial
Results are available on the websites of the Stock Exchanges viz. www.nseindia.com and www.bseindia.com and that

Fortis Healthcare Limited
For and on Behalf of Board of Directors

Sd/-

Dr. Ashutosh Raghuvanshi
Managing Director & CEO
DIN No. 02775637

OSWAL LEASING LIMITED
Regd. Office: 105, Ashoka Estate, 24, Barakhamba Road, New Delhi-110001
CIN: L65910DL1983PLC016036, Phone: (011) 23313955, Fax: (011) 23316374
Email: oswal_leasing@owmnahar.com, Website: www.owmnahar.com

EXTRACT OF THE UNAUDITED FINANCIAL RESULTS FOR THE

QUARTER ENDED 30.06.2024  (Rs in Lakhs, unless otherwise stated)
Sr. [ Particulars Quarter Ended Year Ended
No. 30.06.2024 | 31.03.2024 | 30.06.2023 | 31.03.2024
(L ited)| (Audited) |(L i (Audited)
1 | Total Income from operations (Net) 3.75 3.71 3.85 15.29
2 | Net Profit/(Loss) from Ordinary Actvities for (0.87) (0.63) (0.16) (3.95)
the Period (before Tax, Exceptional and/or
Extraordinary ltems)
3 | Net Profit/(Loss) from Ordinary Actvities for (0.87) (0.63) (0.16) (3.95)
the Period before Tax(after Exceptional and/
or Extraordinary Iltems)
4 [ Net Profit/(Loss) from Ordinary Actvities for (0.87) (0.63) (0.16) (3.95)
the Period after Tax (after Exceptional and/
or Extraordinary Iltems)
5 | Total Comprehensive Income for the period (0.87) (0.63) 3.80 (3.95)
[Comprising Profit / (Loss) for the period
(after tax) and Other Comprehensive
Income (after tax)]
6 | Equity Share Capital (Face Value of Rs.10/-) 50.00 50.00 50.00 50.00
7 | Reserves (excluding Revaluation Reserves 227.03
as shown in the Audited Balance sheet of
previous year)
8 | Earnings Per Share (EPS) (Face value of
Rs. 10/- each) (for continuing and
discontinued operations): (not annualised):
Basic and Diluted (in Rs.) (0.02) (0.13) (0.03) (0.79)

Notes: 1. The above unaudited financial results have been reviewed by the Audit Committee and taken on
record by the Board of Directors of the company at their meeting held on 06.08.2024 and have been
reviewed by the statutory auditors of the company. 2. The above is an extract of the detailed format of
Unaudited Financial Results for the quarter and three months ended June 30, 2024 filed with the Stock
Exchange under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requi
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Regulations, 2015. The full format of the Unaudited Financial Results for the quarter and three months

ended June 30, 2024 are available on the Stock Exchange website (www.bseindia.com) and on company's

website (www.owmnahar.com). 3. The financial results are prepared in accordance with Indian Accounting

Standards (IndAS) as prescribed under Section 133 of the Companies Act, 2013 and other recognised
accounting practices and policies to the extent possible.

For Oswal Leasing Limited

Kamal Oswal

Chairman and Non-Executive Director

Date: 06.08.2024
Place: New Delhi
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Aseem Infrastructure Finance Limited

Regd. Office: 4th Floor, UTI Towers, G Block, Bandra Kurla Complex,
Bandra (East), Mumbai - 400051. CIN: U65990MH2019PLC325794
Website: www.aseeminfra.in | Tel: 022 6963 1000 | Email: info@aseeminfra.in

Extract of Consolidated Financial Results for the quarter ended June 30, 2024

(All amounts are in INR Lakhs, unless otherwise stated)

For the quarter ended Year ended
Sr. . June 30, March 31, June 30, March 31,
No. Particulars 2024 2024 2023 2024
(Reviewed) (Audited) (Reviewed) (Audited)
1 | Total Income from Operations 33,297.02 30,869.13 28,071.58 | 1,19,570.15
2 | Net Profit /(Loss) for the period
(before tax, Exceptional and/or Extraordinary items) 7,578.25 5,632.83 6,870.70 26,742.27
3 | Net Profit /(Loss) for the period before tax
(after exceptional and/or Extraordinary items) 7,578.25 5,632.83 6,870.70 26,742.27
4 | Share of net profit of associate accounted using equity method 3,728.68 3,468.70 2,630.41 12,961.10
5 | Net Profit /(Loss) for the period after tax
(after exceptional and/or Extraordinary items) 8,533.71 6,970.38 7,270.09 30,232.10
6 | Total Comprehensive Income for the period
[comprising Profit / (Loss) for the period (after tax) and
Other Comprehensive Income (after tax)] 8,534.10 6,991.45 7,268.55 30,226.48
7 | Paid-up equity share capital including
redeemable preference shares 2,38,058.63 2,38,058.63 2,38,058.63 | 2,38,058.63
8 | Reserves (excluding revaluation reserves) 96,598.50 88,064.40 65,106.47 88,064.40
9 | Securities Premium Account 16,872.55 16,872.55 16,872.55 16,872.55
10 | Net Worth 3,34,657.13 3,26,123.03 3,03,165.10 | 3,26,123.03
11 | Paid-up Debt Capital/Outstanding Debt 12,12,650.95 | 11,55,605.81 9,89,129.13 |11,55,605.81
12 | Outstanding Redeemable Preference Shares Nil Nil Nil Nil
13 | Debt Equity Ratio 3.62 3.54 3.26 3.54
14 | Earnings per share (of ¥ 10 each) (for continuing and
discontinuing operations) (not annualised)
Basic (}) 0.36 0.29 0.31 1.27
Diluted (%) 0.36 0.29 0.31 1.27
15 | Capital Redemption Reserve/Debenture
Redemption Reserve NA NA NA NA

Notes:

3 The Company has been assigned credit ratings as mentioned below:

1 The above is an extract of detailed format of quarterly financial results filed with the Stock Exchange under Regulation 52 of the SEBI
(Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the financial results is available on
www.nseindia.com and www.aseeminfra.in. The above financial results of the Company have been prepared in accordance with the
Companies (Indian Accounting Standards) Rules, 2015 ("Ind AS") prescribed under section 133 of the Companies Act, 2013.

2 The aforesaid consolidated financial results of the Company have been subjected to limited review by Statutory Auditors and were reviewed
by the Audit Committee and approved by the Board of Directors at the respective meetings held on August 06, 2024.

Instruments Nature Credit Rating Agency Rating Assigned
Non-convertible debentures Long Term Instrument CARE AA+(Positive)
Non-convertible debentures Long Term Instrument | CRISIL/ICRA/ India Ratings AA+ (Stable)
Long-term fund-based/Non-fund based bank lines | Long Term Instrument ICRA AA+ (Stable)
Short-term fund-based/Non-fund based bank lines | Short Term Instrument ICRA A1+
Commercial Paper Short Term Instrument CARE/CRISIL Al+

Market linked debenture Long Term Instrument ICRA AA+ PP-MLD (Stable)

4 Thefigures for previous period/year have been regrouped wherever required, to correspond with those of the current period.

For and on behalf of the Board of Directors of
Aseem Infrastructure Finance Limited

Padmanabh Sinha

Place : Mumbai Director
Date : August 6, 2024 DIN: 00101379
Ratios Description As at As at
June 30, 2024 March 31, 2024
(Reviewed) (Audited)
Debt-Equity Ratio Total Debt / Total Equity 3.62 3.54
Debt Service Coverage Ratio Not Applicable NA NA
Interest Service Coverage Ratio Not Applicable NA NA
Outstanding Redeemable Preference Shares
(quantity and value) NIL Nil Nil
Capital Redemption Reserve /
Debenture Redemption Reserve* Not Applicable NA NA
Net Worth Share capital + Reserves and surplus 3,34,657.13 3,26,123.03
Net Profit After Tax 8,533.71 30,232.10
Earnings Per Share (not annualised) PAT / Weighted average number of shares 0.36 1.27
Current Ratio Not Applicable NA NA
Long Term Debt to Working Capital Not Applicable NA NA
Bad Debts to Account Receivable Ratio Not Applicable NA NA
Current Liability Ratio Not Applicable NA NA
Total Debts to Total Assets Total Debt / Total Asset 77.84% 77.48%
Debtors Turnover Not Applicable NA NA
Inventory Turnover Not Applicable NA NA
Operating Margin (%) Profit Before Tax / Total Revenue 33.96% 33.21%
Net Profit Margin (%) PAT / Total Revenue 25.63% 25.28%
Sector Specific Equivalent Ratios
Gross Non-Performing Assets (GNPAs) No NPA Nil Nil
Net Non-Performing Assets (NNPAs) No NPA Nil Nil
Capital Adequacy Capital Adequacy Ratio 20.19% 20.48%
Tier 1 Capital Ratio 19.42% 19.69%
Tier 2 Capital Ratio 0.76% 0.79%

*

Debenture redemption reserve is not required in respect of privately placed debentures in terms of Rule 18(7)(b) of Companies (Share

. Capital and Debenture) Rules, 2014. ‘
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